
C.'. /422/87 

Hon'ble ir. P.H. Trjvedj .. 	Vice Chcirran 

Hon'ble Mr. D.K. 'grawal e 	Judicial Member 

Heard r. D.. Thakkar and Ir. N.S. Shevde, 

learned advoctes for the petitioner and resnonderts 

respectively. pplication admitted. 7 s the petitioner 

has died on 21.2.1990 and his d widow has been brouqht 

on record as a result of the amendment petition, for 

the p limited purpose of pecuniary benefits which are 

due to the petitioner, the case be posted for final 

hearing accordingly. 
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D K Agrawal 

Judici::l Member 
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P H Trivedi. 
Vice Chairman 
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O.A./422/87 

Coram : Honble r.P.H.Trivedi 

Honible Mr,R.C.Bhatt 

14/O2/199 

; Vice Chairman 

: Judicial Member 

Learned advocate for the respondents 

Mr.1T.S.Shevde states that the case is under consideration, 

for which he seeks time. 15 days time allowed. 

Registry to post the case accordingly. 

R.C.Bhatt ) 	 C P.H.Trivedj 
Judicial Member 	 Vice Chairman 

AlT 



with 

c/ iL1 

D-1 	OFE XL RPORT 

4..199i Present: None for the a'p1icant 

j4r.N...Shevde, Iarne 
counsel for the resporidenti 

OR 

ALdjouxneldl at the requst of 

'ned COune1 for the respondents. 

k.kJLj 
anthana Krshnan) 	(JI.1'1. inah 
ud Ic ía 1 iember 	Ldrtv • Member 



OA/42 2/87 

with 

-\ e/34/89 

CORAM : Hon tble Mr. P.H. Trjvedj 
	

Vice Chairman 

Hon'ble Mr. I.C. Bhatt 	00 Judicial rmber 

26.3. '91 

Mr. D.M. Thakkar learned advocate, for the applicant 

and Mr. N.S. Shevde learned advocate for the respondents 

present. Mr. Shevde state that there is every prosct of 

settlement for which longer date may be given. Adjourned 

to 24th April 1991 for final hearing. 
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(r.c. Bhatt) 	 P.H. Trivedj •) 
Judicial imber 	 Vice CHairman 


